CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

O.A. No.2176 of 1993 \?&
M.A. No. 3150 of 1993
M.A. No.3153 of 1993
M.A. No.3466 of 1994

New Delhi, dated this the 12th November, 1996

HON'BLE MR. S.R. ADIGE, MEMBER (A)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

1. Shri Kishan Pal Singh,
S/o Shri Khushpal Singh

2. Shri Hakim Singh,
S/o Shri Sompal Singh,
C/o Shri B.S.Mainee,
Advocate,
240, Jagriti Enclave,
Delhi-110092. .+« APPLICANTS

(By Advocate: Shri B.S.Mainee)
VERSUS

l. Union of India through
the General Manager,
Northern Railway,
Baroda House,

New Delhi.

2. The Divl. Railway Manager,
Northern Railway,
Moradabad.
3. The Permanent Way Inspector,
Northern Railway,
Chandausi. eesss RESPONDENTS

(By Advocate: Shri K.K.Patel)

ORDER (Oral)

BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

we have heard Shri B.S.Mainee for the
applicants and Shri K.K.Patel for the

Respondents.

A




2. Both counsel agree that this O.A. may
be disposed of in the light of the C.A.T.,
Principal Bench, New Delhi ruling “: dated
26.5.1994 in O.A. 2441/91 Net Ram & Ors. Vs.
UOI & Ors.

;. 8 Accordingly we dispose of this O.A.
with a direction to the respondents ¢t~
include the names of the applicants in the
Live Casual labour Register, if eligible for
such inclusion, in terms of the Railway
Board's circular dated 28.8.87 and give
engagement to the applicants as casual
labourers as and when the vacancy arises, in
accordance with their seniority in that
register.

4. The connected M.As in this O.A. also
stand disposed of and the delay in filing the

0O.A. is condoned.
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